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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 28th March, 2017.

L. A. Bill No. 13 of 2017.

A BILL FURTHER TO AMEND THE RIGHT TO FAIR
COMPENSATION AND TRANSPARENCY IN LAND ACQUISITION,
REHABILITATION AND RESETTLEMENT ACT, 2013 IN ITS
APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth Year of the Republic of India as follows:-

X (1) This Act may be called the Right to Fair Compensation and  Short title and
Transparency in Land Acquisition, Rehabilitation and Resettlement commencement
(Andhra Pradesh Amendment) Act, 2017.

(2) It shall come into force on such date as the State
Government may, by notification in the Andhra Pradesh Gazette,
appoint.

2. In the Right to Fair Compensation and Transparency in Land Amendment to
section 2.

Act 30 of 2013.

Acquisition, Rehabilitation and Resettlement Act, 2013 (hereinafter
referred to as the principal Act), in its application to the State of
Andhra Pradesh in section 2, in sub-section (2), after the second
proviso, the following proviso shall be added, namely:-

"Provided also that the acquisition of land for the projects listed

in section 10A and the purposes specified therein shall be exempted
from the provisions of the first proviso to this sub-section".

3. In the Principal Act, after Chapter III, the following new Chapter [pgertion of new

shall be inserted, namely:- Chapter III A.
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“CHAPTERIII A

PROVISIONS OF CHAPTER II AND CHAPTER III NOT TO APPLY

Power of
State
Government
to exempt
certain
projects.

TO CERTAIN PROJECTS

10A. The State Government may, in the public
interest, by notification in the Andhra Pradesh
Gazette, exempt any of the following projects from
the application of the provisions of Chapter II and
Chapter III of this Act, namely:-

(@) such projects vital to national security or defence of India and
every part thereof, including preparation for defence or defence

production;

Insertion of new
section 23A.

Act 16 of 1908.

Amendment of
section 24.

(b) rural infrastructure including electrification;
(c) affordable housing and housing for the poor people;

(d) industrial corridors set up by the State Government and its
undertakings (in which case the land shall be acquired up to one
kilometer on both sides of designated railway lines or roads for such
industrial corridor); and

{(e) infrastructure projects, including projects under public-private
partnership where the ownership of the land continues to vest with

the Government:

Provided that the State Government shall, before the issue of
notification, ensure the extent of land for the proposed acquisition
keeping in view the minimum land required for such project.”.

4. In the principal Act, after section 23, the following section shall

be inserted, namely:-

23A. (1) Notwithstanding anything contained
in section 23, if at any stage of the
proceedings, the Collector is satisfied that all
the persons interested in the land
who appeared before him have agreed in
writing on the matters to be included in the
award of the Collector in the form prescribed,
he may, without making further enquiry, make an award according
to the terms of such agreement.

"Award of Collector
without enquiry in
case of agreement
of interested
pcrsons: -

(2) The determination of compensation for any land under sub-
section (1) shall not in any way affect the determination of
compensation in respect of other lands in the same locality or
elsewhere in accordance with the other provisions of this Act.

(3) Notwithstanding anything contained in the Registration Act,
1908, no agreement made under sub-section (1) shall be liable to
registration under that Act.”

5. In the principal Act, in section 24, in sub-section (2), after
the existing proviso, the following proviso shall be inserted,
namely:-

"Provided further that in computing the period referred to in
this sub-section, any period or periods during which the
proceedings for acquisition of the land were held up on account of
any stay or injunction issued by any Court or the period specified
in the award of a Tribunal for taking possession or such period
where possession hds been taken but the compensation is lying
deposited in a Court or in any designated account maintained for
this purpose, shall be excluded.”.
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6. In the principal Act, after section 31, the following section

shall be inserted, namely:-

“Payment of

Lump sum 31A. Notwithstanding anything contained in
amount by this Act, it shall be competent for the State
State Government to pay, whenever the land
Government for is to be acquired for its own use is less than
its linear nature an extent of one hundred acres or whenever
projects. the land is to be acquired in case of projects

which are linear in nature as referred

to in proviso to sub-section 4) of section

10, as Rehabilitation and Resettlement
cost, such lump sum amount equal to fifty per cent of the amount
of compensation as determined under section 27 to the affected
families.”.

7 In the principal Act, in section 40, in sub-section (2), after

the words “approval of Parliament”, the words “or to comply with

the directions given by the Central Government to the State :

Government” shall be added.

8. In the principal Act, for section 87, the following section

shall be substituted, namely:-

“Offences by 87. Where an offence under this Act has been
Government committed by any person who is or was
officials. employed in the Central Government or the
State Government, as the case may be, at
the time of commission of such alleged offence, the Court shall
take cognizance of such offence provided the procedure laid down
in section 197 of the Code of Criminal Procedure, 1973 is
followed.".

[nsertion of

new section
31A.

Amendment of
section 40.

Substitution of
section 87.

Act 2 of 1974,
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STATEMENT OF OBJECTS AND REASONS
== YR UBJECTS AND REASONS

The Parliament has enacted the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act
2013 and it came into force with effect from 01-01-2014. It provides
-for Land Acquisition in a transparent manner, and just and fair
compensation to the land loosers / affected families whose lands have
been acquired or proposed to be acquired, including the acquisition of
lands required for important National Projects, Industries purpose and
other public purposes etc,

While the Act contains certain innovative features like Social
Impact Assessment and Food Secufity, Higher Compensation and
Rehabilitation and Resettlement award along with Land Acquisition
award etc., to check in-discriminatory acquisition of land of farmers and
to provide proper rehabilitation to affected families, at the same time
the process of land acquisition specially for projects requiring early
completion in view of strategic importance for development has become

lengthy and time consuming.

The State of Andhra Pradesh aims to grow at a very fast rate.
For this purpose, with the help of Government of India, in various mega
projects in the sectors of infrastructure, communications, constructions
of National High ways, New Railway Lines, Port facilities etc., have been
sanctioned. All these projects require that the land is made available
immediately, otherwise there will be high escalation in the costs and
also the benefits of development will be delayed considerably harming

the interest of the general public.
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Therefore, the Government have decided to amend the said Act
suitably with the objective of making land available for important
projects, at the same time, without compromising the provisions of
higher compensation to the farmers and of rehabilitation and
resettlement, thus striking a balance between justice to the affected
Persons and catering to the needs of the growing economy. The major
amendment relates to providing exemption to certain projects that is,-

(a) vital national security or defence of India and every part
- thereof, including preparation for defence or defence
production;

(b) rural infrastructure including electrification;
(c) affordable housing and housing for the poor people;

(d) industrial corridors set up by the State Government and its
undertakings; and

(e) infrastructure projects from the application of the provisions
of Chapter II (Social Impact Assessment) and Chapter III
(provisions of Food Security) from the Act.

This Bill seeks to give effect to the above decisions.

K.E. KRISHNA MURTHY
DEPUTY CHIEF MINISTER,
(REVENUE, REGISTRATION & STAMPS)
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1, 3 and 4 of the Bill authorize the Government to issue
notification or to make rules in respect of matters specified therein and
generally to carry out the purposes of the Act and such rules so made
or notifications issued which are intended to cover matters mostly of
procedural in nature are to be laid on the Table of the Legislature of the

State and will be subject to any modifications made by the State
Legislature.

The above provisions of the Bill regarding delegated legislation

are thus of normal type and are mainly intended to cover matters of
procedure.

K.E.KRISHNA MURTHY
DEPUTY CHIEF MINISTER,
(REVENUE, REGISTRATION & STAMPS)
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MEMORANDUM NDER _RULE 95 OF THE RULES OF
PROCEDURE AND NDUCT OF BUSINESS IN THE ANDHRA

PRADESH LEGISLATIVE ASSEMBLY

The Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Andhra Pradesh
Amendment) Bill, 2017, after it is passed by both the Houses of the
State Legislature may be reserved by the Governor for the
consideration and assent of the President, under article 254 (2) of the
Constitution of India.

K.E.KRISHNA MURTHY
DEPUTY CHIEF MINISTER,
(REVENUE, REGISTRATION & STAMPS)

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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